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SHRI D. RATJA: Let the Minister respond. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS AND THE MINISTER OF STATE IN THE MINISTRY OF PLANNING
(SHRI RAJEEV SHUKLA): Sir, the hon. Member has raised a very important issue.
I have, in response to a question, already said that it would not be made
mandatory. It is not mandatory. If any public sector is doing it wrongly, we will

correct it.

Demand for early passing of the Amendment Bill pertaining to

reservation for Scheduled Caste/Scheduled Tribes
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...(TET)...

MR. DEPUTY CHAIRMAN: Yes, all those who are associating, their names
may be added. All the names ...(Inferruptions)... There is almost unanimity in the
House. Now. Dr. Prabha Thakur. ...(Interruptions)... All names should be added.

(Interruptions)...
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MR. DEPUTY CHAIRMAN: It is not going on record. ...(Interruptions)... It
is not going on record. 1 have called Dr. Prabha Thakur. ...(Interruptions)... On
every subject you are standing up and shouting. ...(Interruptions)... On every
subject you are doing it. Don’t do like this. ...(Interruptions)... You are a senior

Member, Ansariji. ...(Inrerruptions)...
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MR. DEPUTY CHAIRMAN: It is not going on record. There is no use in
saying it. Tt is not going on record. ...(Interruptions)... i, ¥WHR H & &Il

A2y, ..
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Alleged rape of a girl by a saint
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* Expunged as ordered by the Chair



